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HON’BLE SHRI

HON’BLE SHRI

CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH
NEW DELHI

O.A. NO.Z786/200z
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This the Zist day of May,

JUSTICE V.S5.AGGARWAL, CHAIRMAN

V.K.MAJOTRA, MEMBER (A)

hand,

1. sugan C
Constable in Delhi Folice
(PIS ho.ZSSOO?BG),
R/0 3/63 vijay Enclavs,
Nanglioi, New Delhi.

zZ, N.B.Survass,
Constatle in Delhi Police
{PIS NG, 28893137),
R/0 Barrack No.3,
P.5.FPaschim Vihar,
New Delhi.

Y
{ By Shri Anil Singal, Advocate )
-VBIr8us-

1. Joint Commissionar of Police,
Narthern Range, FHQ,
IF Ezstate, New Dslhi,

2. Addl. DCP (west Dist.),
FS Rajouri Garden s
New Delhi. .

{ By Ms. Sumedha Sharma, Advocate )

Hon’ble Shri
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z2. The ssttled principie of law is that

the appeal has 1o be decidsd, which is an appe

rdance with law, it has to be decided on basis of ths
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material on the record, 1.8., the eavidence and the
plsadings on the Tile, The comments of the disciplinary
authority in  this regard have no role to play. Tha
gisciplinary authority has expressed itsself in the order
TMposing the penalty. The appellate authority,
therefore, could not Le swayed for taxing into
corisideration the said comments. Necessarily, on  this
short ground, we Qquash the impugned ardsr of the
appellate authority and remit the case back to the

appelilate authority to pass a Tresh order in  &accordanc
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with law. We make il ciear that we are not making any

3. The G.A. ig disposed of accaordingly. NG
Casts.
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{ V. K. Majotra ) {( V. 5. Aggarwal )
Membar (A) Chairman




